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FOURTEENTH KERALA LEGISLATIVE ASSEMBLY

l:ou h Session

BUI-LETIN - PART II
201? February 8

No. 147.

Ttffi Sc&ute of Batlot to &@nine prisity of |lftntus gli'ng notice fur

Nvins Ntinc fq taYrg!ry'due hlYe Mffitus'ltlb

Membeni are hereby informed that the days allotted for talsacting Private

Sl. Date of discussion of '

I No I Private Members' Bills

Membe$' Business is 10$ of March 2ll'l a^s per ttre Calendar of Sittiogs of the

Foufih Sessior of the I'burteenth Kerala lrgislative As$embly The Itivate

Members' Business will come up in such a manner that the business relating to

Private Memben'Ilitls and that relafing to I'rivarc Members' Resolutions shall be

taken up for discussion on alternalg l'ridays commencing with the business

rclating to Private Membenj' Bills as per Direction No 15 of the Hon'ble Speaker

dated May l0' 1993. As such, the business relating to Private Members'Bills will

come up on lo'h of March 201? 'fhe relative precedence of Members entitled to

movel]illsontheallotteddaywillbedeterminedbyballot.Thelastdatefor

giving notice for Bills (with copy of llills) and the date of ballot is as shown rn

the table below.

l.ast date for giving

notic€ ior Bills to be Date of Ballot 
I

included in the Ballotcluoeu rll ure D4[v!
rn' a i-l'-.,"^, ??

WednesdaY 2017 March 2' Thunday
I 2017 March 10, FridaY

The ballot to determine the relalive precedence of Private Member's Bills

willbehetdintheofFlceoftheDeputySegetary,L€gislation(RoomNo.408.

A$sembly Building) at 4 00 pm on thc date mentioned in the above table'

V. K. Babu hakash'
Se.retary '


